CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH ZE;’

NEW DELHI.

REGN.ND. OA 416/90 Date of descisien: 23,10,90
Shri Bandla Srinivas eeosApplicant

© . Vs,
Unisn ef India & Ors, esRBspandsnts

CORAM: HON'BLE MF. P.K.KARTHA, VICE CHAIRMAN
HON'BLE MFK. D.K.CHAKRAVORTY, MEMBER

~

Fer the Applicant e.ceceveessss Shri AuK.Behera,Ceunsel.

Fer the 'RespﬂndentSq teoccraeecoe ‘Nene.

ORDER

Heard the lesrned ceunsel. The raliaf seught
in this present applicatien is te quash apd set
aside the secend previss te paragraph 4(iv) ef
the Civil Serﬁices Examinatien Rulas, 1950.

This issue has been censidered in depth in the
decisien ef this Tribunal in Alek Kumar Vs,
Unisen ef India( DA 206/89 & cennected cases)
dated 20.8.90.

2. Fer the reasens indicated in the said
judgement, the applicant: 1%  net entitled te
the reliefs sought'in the present applicatien.

Applicatiaen is; fheref.ro, rajectsd.

Let a cipy of thie erder te given te beth

parties,

W etal , | C¥\x3bxﬁ7é//'—
( D.K.CHAKRAVORTY) ( P.K.KARTH#)

MEMBER - i VICE CHAIRMAN




